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Seeds Act, 1966, [Placed in
Library.. See No. LT-2085/
68].

A copy of the Calcutta Thika
Tenancy Stay of Proceedings
(Temporary Provisions) Am-
endment Act, 1968, (Presi-
dent’s Act No. 25 of 1968)
published in Gazettc of India
dated the 25th September,
1968, under sub-section (3) of
scction 3 of the West Bengal
State Legislature (Delegation
of Powers) Act, 1968, [Placed
in Library. See No. LT-2086/
68].

(3)

(4) A copy of the Review by the
Government on the working of
the Nation Seeds Corporation
Limited, New Delhi (Hindi
and English versions) for the
year 1966-67, under sub-sec-
tion (1) of section 619A of
the Companies Act, 1956.
[Placed in Library. See No.
LT-2087/68].

PAYMENT OF WAGES (AIR TRANSPORT
SERVICES) RULEs

SHRI HATHI : 1 beg to lay on the
Table a copy of the Payment of Wages
(Air Transport Services) Rules, 1968,
published in Notification No. $.0. 3036
in Gazette of India dated the 7th Sep-
tember, 1968, under sub-section (6) of
section 26 of the Payment of Wages
Act, 1936 [Placed in Library. See No.
LT-2088/68].

—

ESTIMATES COMMITTEE

FIPTY-NINTH AND SIXTY-SECOND ReE-
PORTS

SHRI SHANTILAL SHAH : (Bom-
bay North West) : 1 beg to present the
following Reports of thc Estimates Com-
mittee :

(1) Fifty-ninth Report regarding
action taken by Government
on the recommendations con-
tained in the Seventy-second
Report of the Estimates Com-
mittee (Third Lok Sabha) on
the erstwhile Ministry of Re-
habilitation — Dandakaranya
Project.
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(2) Sixty-second Report regarding
action taken by Government
on the recommendations con-
tained in the Fourth Report
of the Estimates Committee on
the Ministry of Education-(i)
National Museum, New Delhi
and (ii) National Gallery of
Modern Art, New Delhi.

12.35 HRrs.
MATTER UNDER RULE 377

PruME MINISTER'S MEETING WITH OP-
POSITION LEADERs RE., CENTRAL Gov-
ERNMENT EMPLOYEES' STRIKE
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SHRI SURENDRANATH DWI-

VEDY (Kendrapara): Some of us want-

ed that the announcement should be

made in the House, but you were good
enough to tell us that since the assur-
ance was given in your presence, it was.

“as good as having been given in the

House.



